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exemption/concession to donor in respet of 
cOntributions/donations for rural development 
programmes/activities. The Government has 
already set up the National Fund for Rural 
Development with the specific objective of 
encouraging conribtions for rural develop-
ment. The donors while making donations 
may recommend their preferecne for the 
area or Iocatlity and the rural development 
programme for which the donation may be 
utilised. as also the implemting agencies 
through which the programme may be un-
dertaken and implemented. Besides, there 
are other provisions in Income Tax Act, 
mainly Section 35 CCA-80 G180 GGA of the 
Act, under which income Tax concessions 
are available for donations towards rural de-
velopment activities, subject to certain con-
ditions. Gujarat Government have been ad-
vised on these lines. 

Drough Relief PJ:ogramme 

10350. SHRI MANORANJAB BHAKTA: 
Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government pays more 
emphasis on the permanent construction 
works under the drought relief programme; 

(b) whether Government provide any 
material components required for the per-
manent construction works; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF AGRICULTURE AND 
COOPERATION IN THE MINISTRY OF 
AGAICUl TURE (SHAI NITISH KUMAR): 
(8) to (c). The execution of the relief opera-
tions in the wake of natural calmit;es is the 
responsibility of the State Government con-
cemed. ~ntraIGovemmento~y supplemets 
the efforts of the State Government for 
meeting the situationectively. Government 

of India have issued guidelines to the State 
Goverments from time to time for undertak-
ing such works for providing employment to 
the affected people during drought situation 
whcih not only result in the creation of per-
manet and productive assets to the extent 
possible but also to enable the affected 

• people to withstand the drought better in 
future. Till 31 st March, 1990, Central assis-
tance had been extended to the States for 
employment generation works at 100 per 
cent of the notified Minimum"wages or 25 
days per month. The State Government were 
required to provide material component from 
their on going Plan and non-Plan schemes. 

Fr~m 1.4.90, the scheme for financing 
the :-elief expenditure has undergone change. 
A Calamity Relief Fund has been constituted 
for each State with the allocated amount, 
75% of which will be contributed by the 
Central Government as a non-Plan grant 
and reamining 25% will be contributed by 
concerned State Government for their own 
resources. All matters connected with the 
financing of the relief expenditure shU be 
decided by the State level COmmittee 
headed by the Chief Secretary of the State. 
Thic; Committee will also decide all the vari-
ations in the norms of assistance in the wake 
of natural calamities. 

Prol,lOsal to change present Datums of 
Various Commodities In Major Ports 

10352. PROF. K. V. THOMAS: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether there is any proposal to 
change the present datums in respect of 
various commodities in major ports; 

(b) if so, the details thereof including the 
proposed new datum; and 

(c) the time by which it is likely to be 
introduced? 
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THE MINISTER OF SURFACE TRANS-
PORT (SHAI K.P. UNNIKAISHNAN): (a) to 
(c). A Study of the existing Payment by 
Results Scheme in the ports of Bomaby, 
Calcutta, Madras, Cochin, Vishakhapatnam, 
Mormugao, Kandla and Paradip, by. the 
National Productivity Council in April, 1988, 
has inter-alia, recommended rtetionalisatioll. 
of datum in respect of various commodities, 
in the light of standard output fixed as per the 
study. The Labour Federations have rejected 
the recommednations of the National Pro-
dudivity Council. Nevertheless, the port 
authorities have been advised in Decem-
bert, 1989 to hold discussions with labour at 
the local level and arrive at suitable agree-
ments on the basis of the rtecommendations 
of the National Productivity Council, wher-
ever feasible. 

ComrnHtee to Inquire Into 1984 Riots In 
Deihl 

10353. PROF. K.V. THOMAS: Will the 
Minister of HOME ARRIRS be pleased to 
state: 

(a) whether a Committee has been 
constituted recently to go into the 1984 ritos 
in Delhi; 

(b) if so, the composition and terms of 
reference of the Committee; and 

Cc) when the Committee is likely to 
submit its report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SUBOOH KANT SAHAY): (a) Yes, Sir. 

(b) The composition of the Committee 
is as follows: 

Sb. P. Subramonian Poti, retired 
Chief Justic of Gujarat High dout 
as Chairman. 

Sh. P.A. Rosha, r~ officer of 
the Indian Police SeNice-as 
Member. 

(i) To examine whether there were 
case of comission to register or 
properly investigate offences com-
mitted in Delhi during the period of 
riots from 31 st Oct., 1984 to 7th 
Nov. 1984; 

(H) To recommend to the administra-
tor, where necessary, the registra-
tion of cases and their investiga-
tion; 

(iii) To make suggestions to the Ad-
ministrator, where necessary, for 
the conduct of invetigation and 
~rosecution of cases. 

(c) The Committee has been asked to 
submit its report within six months. 

S. T.D. Facilities in Towns 

10354. SHRI P.M. SA YEEO: Will the 
Ministerof COMMUNICATIONS be pleased 
to state: 

(a) the number and names of the citiesl 
towns in India having more than one lakh 
population but not having STD facilities; 

(b) if so, the reasons therefor; and 

(c) the time by which these citiesltowns 
are likely to be connected with STO facilties? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
JANESHWAA MISHRA): (a) Thirteen, Sir. 
The names of the citiesltowns are:-

(i) Janshi (UP), 

nil Malegaon (MH), 


